
3 Oral Answers [ RAJYA SABHA ] to Questions 4 
 

instead of waiting for any complaint to 
come? 

SHRI JAGDISH TYTLER: Sir, whatever 
is under my Ministry, I have taken action. It 
is for the Ministry of Finance to see that 
these things are nabbed. 

SHRI VISHWA BANDHU     GUPTA: 
Mr. Chairman. Sir, I would like to know 
from the hon. Minister whether Air India is 
also running hotels in other cities abroad? 
Whether he has some means of checking 
from his own Ministry the illegal ticketing 
and this kind of discount that are going on 
and not depend entirely on the Ministry of 
Finance? 

SHRI JAGDISH -TYTLER: Well, Air-
India does not have hotels outside. When it 
was brought to my notice that this kind of 
under-cutting is going on and I was afraid that 
probably a lot of foreign exchange is going 
out of the country—so much so that in India 
to the tune of roughly Rs. 15 crores, we hove 
Air-India going in loss—that is the time it 
worried me and I wrote to the Finance 
Ministry. So, I am waitini for their reply. 

MR .CHAIRMAN: Question No. 382. 
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MR. CHAIRMAN: Time over. 

MR. CHAIRMAN: You have put several 
questions—not one supplementary but three 
or four. 

 
SHRl ALADI ARUNA alia V. ARUN-

NACHALAM; Sir, the decision of the 
Supreme Court in the case of Dr. Pra-deep 
Singh Vs. Union of ndia has struck down the 
wholesale reservation on the basis of 
residential requirements and on the basis of 
institutional preference. It is detrimental to the 
interests of the State as well as Scheduled 
Caste people. Therefore, almost all States have 
Preferred appeals against the judgement. Now 
the Supreme Court has modified its judgment 
reducing the percentage from 30 to 15, as far 
as post-graduate courses are concerned from 
50 to 25< Even then there, is a great injustce to 
the Scheduled Castes. Nearly 12,000 if you 
taken away 15 per cent, then Harijan 
candidates are deprived to the extent of 621 
seats because in 15 per cent for sll-India 
entrance examinations there is no reservation 
policy. . (interruption). .yes, 22 per cent for 
Scheduled Castes and Scheduled Tribes. 
There is no reservation policy as far as the 15 
per cent allotted for all-India entrance exami-
nation is concerned. So it is against the 
interests of the Scheduled Castes. So con-
sidering all these facts. wiH the Government 
come forward with a fresh Bill setting aside 
the judgement of the Supreme Court? 

SHRI P. V. NARASIMHA RAO: I do not 
know how we are suuposed to come when the 
matter is sub-judice. The final verdict has not 
yet come. Certain objections have been 
raised, certain clarifications have been sought 
for I do not know what I am supposed to 
come with. 

MR. CHAIRMAN: He says even befou the 
judgement comes, you bing a bill to set 
aside... 

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: It is pending for years to« 
gether. We have alreay discussed this issue in 
the House on Calling-Atten tion. Almost all 
the States are totally opposing this Judgement. 
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MR. CHAIRMAN; Nobody objects to the 
point of view which you have raised. But the 
remedy which you have suggested seems to 
be somewhat inappropriate. 

SHRI BASUDEV MOHAPATRA: Sir, 
[ would like io draw the attention of the 
Minister to part (c) of the question. 
iVhat are the names of the States where 
miversitias have not complied with the 
direction? I want a categorical reply from 
the Mil to the    names    of    the 
3ta?es and what action the Government tiave 
taken asainst the medical colleges dolating 
the Central Government's direcion. 

SHRI P. V. NARASIMHA RAO; I have 
already said that the matter is sub judice, 
the final ■ verdict is yet to come. There- 
Fore, I1 m of any university or 
my Stafe Government implementing or 
not implementing does not arise. It is ab 
solutely premature. And that has been 
stated in the last para of the answer. 

SHRI  VITHALRAO     MADHAVRAO 
JADHAV; In the statement it has been stated 
that the Supreme Court has given a judgement 
about 30 per cent reservation for students 
outsid3 the State and 35 per cent for 
Scheduled Castes and Scheduled Tribes. The 
total comes to 65 per cent. Our experience in 
Maharashtra is out of 35 per cent last year in 
Aurangabad Medical College six students 
from rural areas with a population of 75 per 
cent, were admitted. In the -urban areas 
engineers and doctors have better facilities. 
Do you consider seriously of uplifting these 
rural students by giving them equal 
opportunities in medical education? 

SHRI P. V. NARASIMHA RAO: This is 
not concerned, but Navodaya Vidyalaya is 
one 0f the answers that is being considered. 

Spreading cf polythene in wagons before 
loading salt 

*383. SHRI CHIMANBHAI MEHTA: 
Will the Minister of TRANSPORT be 
pelased to state: 

(a) whether it is a fact tliat the Railways 
have issued orders making it compulsory to 
spread polythene at the bottom of the wagon 
before loading salt even if it is packed tn 
gunny bags; 

(b) whether it is also a fact that for the 
last many It js loaded in the 
Railway Wagons wthout the spreading of 
polythene or any other   ind 

(c) whether   it is also a fact that such 
'ulation of spreading polythene is not 

made cornpu'sory  for Soda ash;  if      so, 
whether Government      are considering to 
for    this item also? 

THE MTNISTER OF STATE TN THE 
DEPARTMENT OF RAILWAYS   (SHRI 
MADHA' ,'CrNDTA):      Ca)     An 
order to thfc effect was issued but on receipt 
of ret>r=sentations from the trade, it has 
been kept in abeyance, with directive 


